
Replies to Letters of Members of Parliament

507. SHRI RAM S A G A R  : Wil l the M in is te r  of 
F INANCE be p leased to state :

(a) the num ber of letters perta in ing to the affairs of 
the pr iva te  and publ ic secto r banks rece ived by the 
G overnm ent and the Governor. Reserve Bank of India 
from the M embers of Parl iament during 1996 till date:

(b) the  nu m be r  of le tte rs  st il l p e n d in g  for  f ina l 
rep lies;

(c) the reasons for delay in giving replies thereto;
and

(d) the t ime by wh ich the replies to the pend ing 
letters are likely to be sen t9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID AM BARAM ) (a) to (d). The in fo rmation is be ing 
col lected and will be laid on the table of the House.

Mahila Courts

508 SHRI VIJAY GOEL : Will the Min ister of LAW 
AND JUSTICE be pleased to state :

(a) whether some Mahila Courts have been set up 
in Delhi two years ago to deal with the cases related 
to crimes against women;

(b) if so, the number of such courts set up and their  
loca t ions;

(c) w hethe r  these courts are ove r  bu rdened  with 
cases;

(d) if so, the number of cases pend ing fina lisation 
with these courts as on date;

(e) the reasons for the accumulat ion of such a large 
number of cases; and

(f) the steps taken by the G overnm ent to exped it ious 
sett lement of the pending cases?

THE MINISTER OF STATE OF THE DEPARTM ENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTM ENT AND 
D E P A R T M E N T  OF J U S T IC E  (SHRI R A M A K A N T  D. 
KHALAP) : (a) and (b). As per information available, 4 
Mahila courts, one court  of Addit ional Sess ions Judge 
at Tis Hazari and 3 Court of Metropolitan Magis trates, 
o n e  c o u r t  e a c h  at T is  H a z a r i .  N e w  D e lh i  an d  
K arkardoom a (Shahdara) are functioning with effect from
1.9.1994.

(c) to (f). The in formation is being col lected and will 
be laid on the Table of the House.

Development of Export Centres

509. SHRI V.M. S UD HE E RA N : Will the Min ister 
of C O M M E R C E  be pleased to state :

(a) w he the r  the Union G overnm ent have received 
any deta iled feasib i li ty report from the G overnm ent of

K era la  and o th e r  s ta tes  on iden t i f ied  ce n tre s  to be 
d e v e lo p e d  as E xpo r t  In ten s ive  A rea s  for  n e c e s s a ry  
c le a ra nce ;

(b) if so, the details thereof; and

(c) the  ac t ion  taken  by the  G o v e rn m e n t  in th is  
s g a rd 9

THE M INISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHRI BO LLA BULLI RAM AIAH) : (a) Yes, 
Sir.

(b) and (c). A sta tem ent is laid on the Tabl$ of the 
House.

STATEMENT

Ministry of Com m erce  has received feasib i li ty reports 
from G overnm en t of Kera la for A roor and K a lavoor to 
be developed as Export Intensive A reas in Karala. The 
Governm en t of India had cons idered the formulat ion of 
a schem e for in frastructure support to Export Intensive 
Areas in 1994 However, the proposed schem e was not 
approved by the P lanning Com m iss ion. The objectives 
sought to be ach ieved th rough in frastructure support to 
Export Intensive Areas have been incorporated under 
the new sche m e  t it led ‘C ruc ia l B a lanc ing  Inves tm ent 
S c h e m e ’

Proposa ls for rem oval of in frastructure bott lenecks 
for exports from the G overnm en t of Kerala and other 
s ta te s  h a v e  b e e n  c o n s id e r e d  u n d e r  th e  C r u c ia l  
B a la n c in g  Inves tm en t  S c h e m e ’ of th is  M in is try .  The 
em pow ered  com m ittee  granted in princip le approval for 
G overnm ent of Ind ia ’s partic ipation to the extent of 1.05 
crores for Aroor, for wh ich  certa in  c la r i f ica t ions  have 
b e e n  s o u g h t  f rom  the  G o v e rn m e n t  of K e ra la .  T he  
proposal for Kalavoor was, however, not accepted and 
the State G overnm en t was advised to take it up as a 
separa te plan schem e in consu lta t ion  with the Ministry 
of Industry. G overnm ent of India.

Confederation of Indian Industry

510. SHRI BIR S INGH MAHATO :

SHRI CHITTA BASU :

Wil l  the M in is te r  of C O M M E R C E  be p le a s e d  to 
state :

(a) w hether a de legat ion on behalf of Confederat ion 
of Indian Industry (C l I ) v is i ted China in September, 1996;

(b) if so, the details the reof  and the result  of the 
t a lk s  b e tw e e n  C l l  d e le g a t io n  o f  In d ia  a n d  th e  
representat ives of the All Ch ina Federat ion of Industry 
and Com m erce ;  and

(c) the reaction of the G ove rnm en t  to the ou tcom e 
of this bilateral ta lks at non-off ic ia l level?

THE M IN ISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHRI BO LLA BULLI RAM AIAH) : (a) Yes, 
Sir.



(b) and (c). Confederat ion of Indian Industry (Cll) 
w h ich  is- not a G ove rnm en t  o rgan isa t ion ,  led a high 
powered de legation to China between September. 13th 
and  2 0 th .  1996 . B e s id e s  a t te n d in g  th e  m e e t in g s  
arranged by the W orld Econom ic  Forum, the delegation 
also met with representat ives of the All China Federation 
of Industry & Com m erce (ACFIC) Areas of d iscussion 
covered a wide range of top ics such as agro products, 
auto comporrents . marine products , pha rm aceu t ica ls ,  
chemica ls, refractories, electron ics etc.

The Formal Report of Cll about these d iscuss ions 
is still  awa ited , on the rece ip t of w h ich  app rop r ia te  
action can be considered

Powerloom Service Centres

511. SHRI SHIVRAJ SINGH CHAUHAN :
SHRI RAVINDRA KUM AR PANDEY : 
SHRIMATI BHAVNA CHIKHALIA  :
SHRI RAM ESHW AR PAT I DA R :

W i l l  the M in is te r  of T E X T IL E S  be p le a s e d  to 
state ;

(a) w h e th e r  the G ov e rn m e n t  p ro po se  to set up 
power loom  serv ice  cen tres in the country  during the 
Eight Five Year Plan;

(b) whether the locations of the proposed centres 
have been seleced;

(c) if so. the details thereof and the criteria for their 
se lect ion ;

(d) whether any priority has been given to those 
p laces where  labourers  have been rendered job less 
owing to the closure of sick texti le mills; and

(e) if so. the details thereof9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (e). Yes. Sir During the Eight Five Year plan the 
fo l lo w in g  P o w e r lo o m  S e rv ic e  C e n t re s  have  b e e n  
opened

S.No Year Name of Place Name of State

1. 1992-93 Banga lo re Karnataka

2 1992-93 Kom arapa layam Tamil Nadu

3. 1992-93 Dholka Gujarat

4 1993-94 Sachin Gujarat

5. 1993-94 Betagir i Karnataka

6. 1993-94 H uzurabad
(K arim nagar)

Andhra Pradesh

7. 1993-94 B h iw a nd i M aharashtra

8. 1994-95 A lw ar Rajasthan

9. 1994-95 Salem Tamil Nadu

10. 1994-95 S om a nu r Tamil Nadu

11. 1994-95 P andesara Gujarat

12. 1 9 95 -96 Jab a lp u r Madhya Pradesh

13. 1995 -96 Kannur Kera la

14. 1995-96 B haga lpu r Biha4

The Locations of these Powerloom Service Centres 
have been decided on receipt of suggestions/proposals 
from State Governments and on the basis of areas of 
Powerloom concentration. These centres cover variety 
of func t ions  such as tra in ing on loom m ain tenance , 
im p rove  k n o w le dg e  in weav ing  for p roduc ing  better 
quality cloth, guide about modernisation guidance on 
m arketing and export opportun it ies through seminars 
and w o rk s h o p s ,  p ro v id e  tes t ing  fac i l i t ies ,  te c h n ic a l  
consulta t ions, design deve lopm ent and diversif ication. 
These centres are used as nodal points for transmitt ing 
know ledge and techn ique through field visi ts and as 
co-ord inat ing po ints in bringing their  p rob lems to the 
know ledge of the State and the Central G overnment 
a u th o r i t i e s .  T h e  p o w e r lo o m  s e r v ic e  c e n t re s  a lso  
popular ise various schemes of Government of India like 
Life Insurance Scheme for Powerloom Workers. NABARD 
and SIDBI re f inance  sche m e  for m odern isa t ion  and 
renovation of powerloom units.

[Trans la t ion ]

Coloured Cotton Yarn

512. SHRI K A C H A R U  BHAU RAUT : W il l  the 
Minister of TEXTILES be pleased to state :

(a) whether the Government provide coloured cotton 
yarn to powerloom sector on concess iona l rates;

(b) if so. the details thereof; and

(c) if not, the steps taken by the Government to help 
the small powerloom who are facing hardsh ip to get 
coloured cotton yarn tor their industr ies?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA).
(a) N o *  Sir. The Central Government does not provide 
any c o lo u re d  co t to n  ya rn  to p o w e r lo o m  s e c to r  at 
concess iona l rates.

(b) and (c) Does not arise in view of a' above.

[E ng l ish ]

Multilateral Agreement on Investment

513. DR M U R Ll M A N O H A R  JO SHI ; W il l the 
Min ister of CO M M ERCE be pleased to state :

(a) w hethe r  the G ove rnm en t have fo rm ula ted its 
approach to multi lateral agreement on investment (MAI) 
draft of the Organisation of Economic Cooperation and 
Deve lopm ent (OECD):

(b) if so, the details thereof.

(c) the manner in which the G overnment propose to 
safeguard the national as well as third world interests 
in the face of liberalised investment regime; and

(d) if not. the reasons for the delay?

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERCE (SHRI BOLLA BULLl RAMAIAH) : (a) to
(d). India is not a m em ber of the OECD and hence is


